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Co. Appeal No. 57/252/NCLT/AHM/2017

Coram:  Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
» Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

o Name of the Company: Manoharlal Gard & Anr.

(Bajrang Nutrients Pvt Ltd)
V/s.

Registrar of Companies, Gwalior.

Section of the Companies Act:

Section 252 of the Companies Act, 2013
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Learned PCS Mr. Manish Buchasia present for Appellant. None present for ROC.

Proof of seifvice of notice on ROC filed.

Representation of ROC received.

Appellant filed bank statement of the company, latest income tax return of the

company and the affidavit of the appellant regarding the status of the bank accounts _
and the status of the directors of the company.

Heard arguments of learned PCS for Appellant.

Order_ reserved.
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* MANORAMA KUMARI BIKKI RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

Dated this the 24th day of January, 2018.




